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IN THe CENTRAL.ADMINISTBATIVE’TRIBUNAL

' PRINCIPAL BENGCH : NEw DEIHI
0.A. 2024/95

This is the.llth day of Oct.,1996.

HON'BLE SRI S.R. ADIGE,MEMBER(A)
HON'BLE DR.AVEDAVALLL, MEMBER(J) .

S.K. Anand,(MES-No.30213k)

"s/o late Shri s.D. Anand,

R/o SFS Flat No.51L, G.H.-13,

(G-17 Ares), Pa schimpuri,
New Delhi. vee... Applicant.

(By Advocate Shri K.L.Sharm )

Versus

1. Union of India through the
Secretary to the Govt. of India,
Ministry of Defeoce, South Block,
New Delhi. )

2. The Engineer-in-Chief,
Army Headquarters,
Kashibir House,

DHQ Post Office,
New Delhi-ll.

3, Chief Engineer, Central Command,
Lucknow=-226002.

4, Chief Enginner,
Lucknow Zone,
Lucknow (U.P.).

5. Commander Works Engineers,
112, Taj Road,

Agra Cantt. ..... Besponcents.

(By Advocate Shri V.S.R.Krishna)

ORDER(Oral)

By Hon'ble Shri S.R. Adige JMember(A).

We have heard Shri K.L. Sharm,
counsel for the applicant and Shri V.S.R.

Krishna, counsel for the respondents.

A

0002000




e —— e

RB

2= (7

2, Both counsel agree that this DA -QL

be disposed of with a direction to the gespondents

to conclude the departmental enquiry as oxpaditiously
as possible preferably within 6 months from the

date of receipt of the copy of this order, Ue

directl accerdingly.

3, In this connection Shri Sharma has stated
that the applicant has since retired as D.C.8,.E.
E/Mm, Agra, and as the Head Office of Engineer-in=
Chief, Army Hg. is located in Dslhi, he prays

that the venue for departmental gnquiry may bs
ghifted from Agra to Delhi, Shri V.S.R, Keishna
however, states that charges related to the period
when the applicant was working at Agra, and henco
the veue is required to be kept at Agra.

4, It will bé open to the applicant to mako

a representation in this regard to the regpoendsents,
for disposal by them in accordance with the extant

rules and instructions,

S, This O,A, stands disposed of. No costs,
h ‘t‘/&f’\ﬁ\\'\ febige

(0r. A, Vedavalli) (5.R. Adigé3 '
Member(J) Mmembor{A)




